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THB MINISTER OF LABOUR (SHaI 
BINDESHWARY DUBEY) ~ (a) and (b). 
Accordioa to the Govornment of Bihar on • 
8 writ petition filed by the workers of Mis. 
R'Ohtasb Industries Limited, Dalmia Nagar 
on the issue of reviving the industries and 
rehabilitating the workers, the Supreme 
Court bad directed the Board for Industrial 
and Finttncial Reconstruction (BIFR) to 
draw up a rehabilitation/modernisation 
package. The BIFR has since sUbmitted its 
report to the Supreme Court. The matter is 
sub-judice. 

Meeting of StAte Tourhm Ministers 

IV55. ~;HRIMATr D. K. BHANDARI: 
Will the MinilOlter 0f CIV1L AVIATION 
AND TOURlS~d be pleased to state: 

(a) whether a meeting of Tomism Minis­
ters of the North Ea~tern States was held in 
July this year at Shillollb • 

(b) if so, the det3il<; of the 2genda items 
discu.;;sed durin~ the meeting: 

(c) whether certain item', fer promotion 
of touriw;;m in Sikldm wele ~Iso (lJscu""ed in 
the meeting; 

(d) if 90 the details thereof; and 

(e) the step~ rrop('Ced to be tn ken to 
implement the dc~isWG\ i:lrrhed ~t In the 
meeting? 

THE MINISTER OF STATE OF THE 
MINISTRY OF (IViL AVIATION AND 
TOURISM SHRI SHIVRAJ V. PATIL): 
(a) and (b). y~s. SIC, the m"etmg of State 
Touri~m Ministers of the Nl)rth -Eal\tern 
States was held on ! 9th July ~ 9 ~ 8 at 
Shillong. DurinR the meeting ilem·~ such a~ 
expeditious impiement.LtlOl. of Plan SchemL~ 
in the North -Eaqtern re~!I()O, declaring 
Tourism as an Industry by the NOllh~Ea~tehl 
States, establishing SLltlc;tlcdl Cells and 
Collection of Stati!)tics of 90 ;Ie~tic Tourism 
Setting up of ClaS-;Ificatlon COIDrOittees' 
Strengthening of Infra';tru;ture in the North: 
Eastern ReeiQP, Promotion of Package Toum 
to and from the North·Ea~tt"rn States etc 
were disclls,ed. ' • 

(c) No~ Sir, ItS it does not form part of 
the North Eastern region. 

(d) Does not uri.c. 

(e) The decisicns taken at the meeting 
are being pursued with various Ministries of 
the Governmfnt of IndIn and t}1e Sta'e 
Governments of the North·Eastern Region 
for effective follow-up action. 

[Tta",lalion] 

Choler. and Gastro eotrlti& In 
Northern IndJa 

1756. SHRI SHANTI OHARIWAL 
SHRI KAL( PRASA [) 

PANDEY: 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleat;ed to t;tate : 

(a) whether it is a fact that cholera and 
gastro- enteritis bave devdored into en 
epidemic form in severa) States during the 
last three months; 

(b) if so, the number of persons affec­
ted and the number of persons who have 
died due to these diseasec;. State .. wise. 

(c) whether it is a fact that adequate 
quantity of medicines are not available in 
Government hospitals anrJ di!otpfn~aries, end 
If so, the Tt'B8ons there: flf; 

(d) whether Government have taken 
teps on w(lr .. footing for controlling the 

spread of the ... e disease; r nd 

(e) if so, the detajl~ thereof? 

lHE MINISTER OF STATE IN THE 
HINrSTRY OF HPALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAR­
DE) ~ (a) and (b). No. The number of 
cases and deatbs due to 'Cbolera and Gastro­
entritiq reported so fl~r during 1988 are 
given in tbe statement below. 

(c) to Ce). Tue Central and State Govern­
ments are taking adequate steps for tbe 
control of these diseases. The Govt. Qf 
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India also launched ORT Prollamme for tbe 
managrmeDt of acute diarrobtBI diseases in 
tbe country which is beina expanded in a 
pbased manner durlDl 7th PJan to reduce the 
morbidity and mortality due to acute 
diarroheal diseases. S~eci6c treatments ale 
available in the Primary Health Centres, 
Dispensaries and Hospital. dependina on the 
alusative Organisms. These il no shortage 

of drup reported from any where. Emphasis 
bas been laid for the supply of pure drinkilll 
water in the problem vin.les by the end of 
7th Plan period. CODstructicn of sanitary 
privies is beiDI encoufesed iD tbe fural aH~8S 
by community participation. H~8hh educa· 
tion efforts are being 8uQmented. All 
outbreaks are beiel investigated by tbe State 
Health authorities and unsafe drinkins water 
supplicliJ are beiDa chlorioated, 

Statemeat 

R,port td CQ5,S ond dla,h~ dUI 10 GQ6I'o.I"'~'I'ls ot.d Cholero In Stotes/U 1s, 
I" /"dia dUrin, 1988 (Prov,) 

S No. States/U. Ts. Gastlo·enteritis Cholera 
----_._-_....--- ----------

Cases Dca tbs Cases Deaths 

I 2 3 4 S 

1. Andhra Pradesh 10677 346 132 4 

2. Arunachal Pradesb 1682 I 

3. Assam 

4. Bihar 
.. 

5 .. Goa 571 

6. Gujarat 20222 16 117 3 

7. Haryan8 6 

8. Himachal Pradesh 

9. Jammu & Kashmir 12867 4 

10. Karnataka 1313 27 

11. Kerala 172893 114 I 

12. Madhya Pradesh 174823 94 

J 3. Maharasbtra 9528 159 184 6 

14. Manipur 

15. Mcghalaya 763 

16. Mizoram 

17. Naaaland 

18. Orissa 

19. Punjab 13188 8 117 3 

20. RajastbaD 14394 8 17 

21. Sikkim 

.22. Tamil Nadu 7577 33 702 13 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

·2 

Tripura 

Uttar Pradesh 

Welt BMp) 

A & N Islands 

Cbandisarh 

D "N Havcli 

Delbi 

Laksbadweep 

Pondicberry 

Total 

3 

1621 

185'2 
V07 

575 

56998 

410 

22584 

4 

70 

6 

1 

2 

384 

7 

s 

38 

4' 

15 

89S 

s 

4 

-

-

-----------------~~---~~-~~~ 
1632 3585 66 

Note: C = Cases, D = Deaths, - = Nil + = Not available. 
1. Data is provisional and not comparable due to ill defined coveraae. 

Labour from Or ••• a to Punjab 

17.5 7. SHRI RADHAKANT A DIGAL : 
Wilt tbe Minister of LABOUR be pleased to 
state : 

(a) the details of the contractors in 
Orissa who lend workers to Punjab; 

(b) whetber some of the contractors arc 
violatiag the labour laws; and 

(c) if so, the details of action taken 
alainst them ? 

THB MINISTER OF LABOUR (SHRI 
BJNDBSHWARI DUBEY): (a) to (C). 
Information about the contractors sendmg 
tbe labour from Orissa to Punjab is not 
mentioned in 'be Ministry. The IDter State 
Migrant Workmen (Regulation of Employ· 
meDt and Conditions of Service) Act, I 979 
is intended to safeguard tbe interests or the 
workmen who are recruited by contractors 
from one State for service in an establish· 
ment situated in another State and to luard 
against tbe exploitation of such workmen by 
u01crupuloU9 contractor.. Wbenever comp­
laints ato reccivod about the exploitation of 

migrant labourers, appropriato authorities are 
asked to take suitable action. The appropriat e 
Government for an establishment under the 
Act may be eitber tbe Central or tbe State 
Government. 

Opening of COHS DlspeDsarles 
ID Deihl 

1758. SHaI SWAMI PRASAD SINGH: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state : 

(a) whether Government propose to 
open some more allopathic, homoeopathic 
and ayurvedic dispensaries under C.O.H.S. 
in Delbi during the current year; and 

(b) if 80, tbe areas identified for tbe 
purpose? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HBALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPAR· 
DB) : (a) and (b). Proposals for opcnio& 
V allopathic dispensaries under COBS DeIhl 
during 1988·89 at Shalimar Ba,h, Praaati 
Vihar Complex, Nand ,Naafi, Yamuna Vihat 
Jbaroda Kalan. Dilsbad Garden and Noida 
are under consideration of the Government. 
No such proposal of openioa AYUfVedic an4 
Homocopat~y i8 uoder consideratioD, 




